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title: Papers laid on the Table of the House by Ministers/Members.

HON. SPEAKER: Now, Papers to be laid on the Table.
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(At this stage, Shrimati Renuka Butta and some other hon. Members

went back to their seats.)

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL, MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY AND MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL): Madam Speaker, I
rise to lay on the Table of the House:

(1) A copy each of the following Notifications (Hindi and English versions) under Section 179 of the Electricity Act, 2003:-

(i) The Central Electricity Regulatory Commission (Indian Electricity Grid Code) (Fourth Amendment) Regulations, 2016 published in
Notification No. L-1/18/2010-CERC in Gazette of India dated 29*" April, 2016.

(i) The Central Electricity Regulatory Commission (Deviation Settlement Mechanism and related matters) (Third Amendment)
Regulations, 2016 published in Notification No. L-1/(3)/2009-CERC in Gazette of India dated 16" May, 2016.

(iii) The Central Electricity Regulatory Commission (Terms and Conditions for Dealing in Energy Savings Certificates) Regulations, 2016
published in Notification No. L-1/97/2016 in Gazette of India dated 30t" May, 2016.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (i) of (1) above.
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(3) A copy of the Memorandum of Understanding (Hindi and English versions) between the National Aluminium Company Limited and the Ministry of
Mines for the year 2016-2017.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): Madam, with your permission, I rise to lay on the Table a copy of the Notification No. G.S.R.601(E) (Hindi and

English versions) published in Gazette of India dated 15" June, 2016 approving the Chennai Port Trust Employees' (Recruitment, Seniority and
Promotion) Amendment Regulations, 2016 under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963.
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): Madam, I beg to lay on the Table:-

(1) A copy of the Notaries (Amendment) Rules, 2016 (Hindi and English versions) published in Notification No. G.S.R.429(E) in Gazette of India
dated 19t April, 2016 under sub-section (3) of Section 15 of the Notaries Act, 1952.
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(2) A copy of the Notification No. O.N.14(E) (Hindi and English versions) published in Gazette of India dated 15" March, 2016, regarding
Delimitation of Constituencies in the State of West Bengal due to exchange of enclaves between the Indian and Bangladeshi Territory consequent
upon the Constitution (One Hundredth Amendment) Act, 2015 issued under Section 9(c) of the Representation of the People Act, 1950 and Section
11(1)(b) of the Delimitation Act, 2002 as amendmed by the Election Laws (Amendment) Act, 2016 together with a corrigendum thereto published in

the Notification No. O.N.16(E) dated 215t March, 2016.
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(3) A copy of the Notification No. 5.0.665(E) (Hindi and English versions) published in Gazette of India dated 4t" March, 2016, appointing the 4t day
of March, 2016 as the date on which the provisions of the Election Laws (Amendment) Act, 2016 shall come into force issued under sub-section (2)
of Section 1 of the said Act.
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